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I, the Chairman of the Committee on Private Members• Bills and 
Ra>lutlons, having been authoriaed by the Committee to present the 
Report on their behalf, pre-.it this Nineteenth Report. 

2. Th~ Committee met on the 21st November, 19';2. for-
L Allocation of time to the Resolutions at item Noa. 2 and 3 1et 

down in the List of Business for ll'riday, the 24th November, 
1972. 

II. CJassiftcation and allocation of time for discusaion of Bills (vide 
Appendix) under clauw• (b) and (c) of Rule 2fM(l) of the 
RUies of Proeedure. 

m. Examina;ion of the following Constitution (Amendment) Billa 
under Rule 2M(1)(a) of the l\ulea of Procedure:-
1) The Constitution (Amendment) Bill, 1972 (Omiaicm of 

amcle 290A) by Shri R. P. maaanambL 
(2) The Constitution (.Amendment) Bill, 1972 (A.tMftdment of 

article 324) by Sbri R.. P. Ulaganambl. 

Allotmn& of time to Reaolutiou 

3. The Members who had tabled the retOlutiont were invited to attend 
the sitting. Shri Indrajlt Gupta attended. 

4. The Committee recommend the allocation of time u follows: -

(1) Resolution reprding Activities of CJ.A in the 
cowitry. 2 hours 

(2) Resolution reprdln1 Scheme for flnancinl political 
partiel. 2 hours 

C'lalifimticm and alloca.tion of time to Billi 

I. The Memben-in-dw'ge of the Billa were invited to attend the lit-
ting. Shri s. c. Samanta attended. 

6. After considering all aspects of the Bills, the Commlttee recom-
mend that all the Billa be placed in category 'B'. The Committee recom-
mend allocation of time for each of the Bllls as shown ln column 5 of the-
Appendfx. 

EnmiMticm of Coutitution (Amnchnetlt) Billi 

7. Shri B. P. tnapnambl, Member..m-eharge of the Bills, WU invited 
to attend the sitting. He did not attend. 
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8. After~ all lltlpeet1 of. t.be Bills. the Ccmm•Uee arrived. at 
the followin1 ftnclfnp:-

~ ot the Committee 

(1) Tbe ComUtution (Amendment) Bill, 1972 (Omi.aicm of article 
1J90A) by Shrl a. P. UJapnambl 

Tbe Bill .eu to omit ~ 290A of the CemtituUon with a view to 
mp the payments out of the Consolidated Funds of 1Cerala and Tamil 
Nuu Stat.et betn~ made to the Travaneore Devaswom Fund and Deva-
swom J'und renecttveb, eltUtitbed for the maintenance of the Hindu 
templM and shrines in &be iwpective Stat.a. 

The Committee recommend that the Membtt milht be permitted to 
move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 19'72 (~ of article 
324) by Shd R. P. Ulapnambi. 

The Bill IHks to amend article 324 of the Omstltution with a view to 
provide that the Electlo!\ Comm1l&iol1 lba1l consist of the Chief Election 
Commlllloner and four other Election CommUlionerl. 

The Committee n.'C!GllllDllMi that the Member might be permitted to 
move for lave to brtnMluce the Blll. 

.Reeotmnend4tio 

9. The Committee recommend tlm-
(l) the allocation of time to remlutiom, u shown tn plll1llNpb 4 

above, be acreed to by the 'HOUlll!; 
(it) the cl.ullftcatioa uad allocstion of time to Billa by the Com-

mittee, u lhown tn the Appendbc, be acreed to bY the Home; 
and 

(ill) Shrl R. P. Ulacanambi be ~to move for leave to In-
troduce 1dl Olmtltudon (Ainendmmt) SW.. 

NswDa.m; 
1'~ 21, 1112 
KA1'dJea 30, laM_(_Sa_bl_) 

G.G. SWELL. 
CIMlinnaa. 

Cotatnittee Oil Primie lfeMben' 
Bilb and Raoltdiou. 
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APPENDIX 

a 

Tbe Compmiet (Amendllllftt) BUJ, 1912 
(Am•W.r If ..-. .126 -4 619) bJ 
Sbri Nawal IChllore Slwma 

Tiie. C:iotdtatkln (Amendment) Bill, 197.1 
,........ ., artida a.la ,a, -.) bJ 
Sbri Dinn 1lultta:bary,a 

The Miftea (Amendlmnt) aw, 1972 (~ 
...,., ., ~ 1.1, 64. -.) bJ Sbri s. c. 
S8mamta 

Tbe Cnir IAdllltl'J (Amendlnfnr) aw, 1912 (.it.......,., ..... ·~ 2o. lte.) bJ Shri 
s. c. Samanta 

The Delhi lleDt Control (~t) Bill, 
1912 CAmn•nei .t ..ai4lll a) bJ Shri 
Shalbi Bbuthln 

Bill No. Catetor1 Time recom-
recommmded mended by 

the Com-
mittee 

' 4 ' 
... of 1912 B ll boun 

!M of 1972 B a boun 

93 of 1972 B a houn 

97 of 1972 B a houn 

96 or 1971 B a bopn 
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